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- Bill No. 24— HLA of 2014

THE NATIONAL LAW-UNIVERSITY HARYANA
{AMENDMENT) BILL, 2014

A
Bio

Jurther to amend the National Law University HaryanaiAct? 2012.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :—

1. This Act may be called the Natlonal Law Umversuy Haryana
(Amendment) Act, 2014.

2. In the long title of the National Law University Haryana Act, 2012
(hereinafter called the principal Act), for the words “THE ‘NATIONAL LAW
UNIVERSITY HARYANA”, the words and signs “DR. B. R. AMBEDKAR
NATIONAL LAW UNIVERSITY SONEPAT” shall be substituted.
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3. For the existing preamble to the principal Act, the following preamble
shall be substituted. namely :~

“to establish and incorporate Dr. B. R. Ambedkar National
L.aw" University Sonepat in the State of Haryana for evolving and
imparting comprehensive legal education to achieve excellence in all
branches of law and its allied disciplines.”. ‘

4. In the short title of the principal Act, for the words “National Law
University Haryana”. the words and signs “Dr. B. R. Ambedkar National Law
University Sonepat™ shall be substituted.

5. In clause (k) of section 2 of the principal Act, for the words “Nationai
Law University Haryana”, the words and signs “Dr. B. R. Ambedkar National
Law University Sonepat” shall be substituted.

6. In sub-section (1) of section 3 of the principal Act, for the words and
sign “Nationa! Law University Haryana”, the words and signs “Dr. B. R. Ambedkar
National Law University Sonepat™ shall be substituted.

7. (1) The National Law University Héryana {Amendment) Ord'mance,
2014 (Haryana Ordinance No. 4 of 2014) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shail be deemed to have been done or taken under this
Act, :
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STATEMENT OF OBJECTS AND REASONS

Owing to the demand from general public that an institution of higher
tearning may be named after Dr. Bhim Rao Ambedkar, the State Government decided
to change the name of National Law University, Haryana to Dr. B. R. Ambedkar
National Law University, Sonipat. And an Ordinance was promulgated to meet
this object. Now the Ordinance is required to be converted into a Bill.

Hence, this Biil.

GEETA BHUKKAL,

Education Minister, Haryana.

SUMIT KUMAR,

Chandigarh :
Secretary.

The 11th July. 20i4.
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